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Shri M. C. Shah: From clauses 234 
to 322, and thereafter 323 to 377.

Mr. Dcputy-Speaker: Tomorrow we 
have 3i hours upto 3-30 p.m.

M. C. Shah:  Tterealter,  we

will have U hours.

Mr.  Depaty-Speakcr:  The  matter
wiU come up whether today or tomor
row.  Hion.  Members  will  kindly 
consider  and  see  whether  those 
clauses can be split up into convenient 
groups—̂two or three—and inform the 
House tomorrow.

PUNISHMENT  FOR  ADULTERA
TION OF FOODSTUFFS BILL

Shri  Jhimjhiinwala  (Bhagalpur 
Central): I beg to move for leave to 
withdraw the  BiU  to  provide  for 
punishment of those found guilty of 
adulteration of foodstuffs, in view of 
the fact that a Bill has already beei 
brought before the House and passed.

Mr. Depoty-Speaker:  The question
is:

“That leave be granted to with
draw  the  Bill  to  provide  for 
punishment of those found guilty 
of adulteration of foodstuffs”.

The motion was adovted.

MOTOR  TRANSPORT  LABOUR 
BILL

Shri A. K. Gopalan: (Cannanore): 1 
beg to move for leave to introduce a 
Bill to regulate  the  conditions  of 
motor transport workers.

BIT. D̂ nly-Speaker:  The question
is:

“That leave be granted to intro
duce a Bin to regulate the condi
tions of motor transport workers”.

The motion was adopted,

Shri A. K. Gopalaa: I introduce the 
Bill.

PREVENTION OF JUVEiraJE VAG
RANCY AND BEGGING BILL

Mr.  Depaty-Speaker:  The  House
will now resume further consideration 
of the following  motion  moved  by 
Shri M. L. Dwivedi on the 19th August 
1955:

“That the Bill to make provision 
for the  prevention  of  juvenile 
vagrancy and begging, be  taken 
into consideration”.

Out of  hours allotted  for  the 
discussion of  the  Bill,  31  minutea 
were taken on the 19th August, leav
ing a balance of 59 minutes for  it* 
further consideration. Dr. Rima  Rao 
may now continue his speech 

We have started about quarter to 
three and we go up  to  quarter  to 
four.  The hon. Member in charge of 
the Bill would like to have 15 minute* 
for his reply.  Then, we have three- 
quarters of an hour.  Hon. Members 
would kindly have an  idea  Of  the 
time and restrict their speeches.

Dr. Rama Bao (Kakinada): On the 
last occasion I was referring to  the 
responsibility of the State with regard 
to children, particularly orphans. Un
fortunately, in spite of the socialistic 
pattern being our idea, we are neglect
ing our  children  to  a  very  great 
extent which is shown by  the  fact 
that with the exception of Mie or two 
States, none of  the  Spates  have  a 
state-owned or state-managed orphan
age institutions which are government 
aided. I was referring to the fact that 
the care of orphans in particular and 
children in general as the first respon
sibility of the State—almost  a  first 
charge on the State. Unfortunately, In 
spite of our sympathy for children we 
are doing very little for the care of 
orphans.  Something is  being  done 
for juvenile offenders;  something is 
being done for the handicapped,  the 
dumb and  other  children—all  thi? 
ought to be done—something is being 
done even for wild life and as long as 
children do not become wild it looks 
as though we do not care for  them. 
So, I appeal to the  Government  to 
start orphanages  of  their  own  in 
areas where there is central responsl-
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bility and to give directions to  the 
States to start at least one oririianage 
in every State this year.

Coming to the Bill itself, it seems 
as if Shri Dwivedi wants to close his 
eyes to the problem. He sees only the 
symptoms and not the cause of  the 
disease.  He reminds me of Siddharta. 
Whenever he  went  the  King  had 
ruled that there should be no begger 
on the street, there shoîl̂ be no old 
man on the  street,  no  dead  body 
should be carried through the streets 
and all that.  It is just closing your 
eyes.  The problem of  poverty  and 
unemployment and the indifference of 
tlie State towards  the  care  of  the 
children in general and orphans  in 
particular is responsible for this.

I cannot  support this Bill because 
it is very vague, very indefinite.  As 
far as it places the problem  before 
Parliament, it is welcome. ‘Vagrancy* 
is defined as remaining idle.  What 
do you expect of these children who 
have no  schooling,  no  occupational 
training, no care except to be idle? If 
they remain idle I should be satisfied. 
Remaining idle is made an offence by 
Shri Dwivedi.  Asking for charity is 
an offence.

Coming to  clause 3,  if  a  person 
below the age of eighteen  either  of 
whose parents or any  guardian,  or 
any other person giving protection to 
such a person is alive, is found to be 
wandering about or begging on trains, 
in public places, say the  Connaught 
Circus, then his parents or guardian 
or protector will be imprisoned.  Of 
course, the intention is good; but,  I 
think, the words are much beyond the 
intention.

A very small group of families are 
there in which the parents or guard
ians utilise the children for  begging 
and that is an undesirable situation. 
Such parents and . guardians  should 
come under Shri Dwivedi’s Bill.  The 
Bill itself is very vague and I  think 
he will withdraw it at the end.  I am 
glad that he has anyhow brought this
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problem before this House. Care  of 
children and particularly orphans i' 
necessary and  I  hope  the  Deputy 
Home Minister would pass  on  ibis 
request to every State to start at least 
one orphanage this year. I cannot sup
port this BilL

Shrimati (Bombaŷ-Sub-
urban): I rise to support the principle 
underlying this Bill, though I  must 
say that it is a very defective Bill. In 
view of the fact that we have got the 
Children’s  Bill  before  the  House, 
which is a more comprehensive one, I 
would request the hon.  Member  to 
withdraw this BiU.

I would draw the attention of the 
House to clause 4 which says;

“Any  person  who  commits 
offence under section 3 shall  be 
punishable with  rigorous  impri
sonment......”

When we talk of children.  I  ana 
surprised that the hon. Member should 
suggest this remedy.  I would like to 
suggest that children should not be 
considered as offenders but only as 
persons towards whom the society has 
offended. We all know  that  in  big 
cities where there  is  overcrowding 
this problem of beggary and juvenile 
vagrancy is there to a large extent. I 
would read out a small passage from 
the report  of  the  meeting  of  the 
United  Nations  in  Geneva,  about 
crime among children. They say:

“The first World  Congress on 
the prevention of crime and treat
ment of offenders may not find it 
easy  to  suggest  remedies  as 
crime apx>ears to be a by-product 
of  civilisation.  At  least,  that 
seems to be true where juvenile 
delinquency is concerned.”

This is a sad thing.  We talk  of 
social welfare State and, 1 think, we 
should give priority to this  human 
problem. At present, we  give  more 
importance to economic activities but 
this problem is a necessary corollary 
to economic development and it musi 
have a higher priority in a national
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plan.  We  aU  know  that  due  to
poverty, due to ignorance and due to 
lack  of  opportunities  the  beggar 
problem arises.  We have to suggest 
remedies for this instead of suggesting 
punishment of the poor children who 
-are sinned against by the society.

I would like to draw the attention 
of the House to a few  methods  by 
which we can deal with this problem. 
First, we have to have proper legisla
tion by which we can find  out  the 
homes and people who are exploiting 
the children. You axe aware that in 
big  cities  like  Bombay  there  is 
actually professional beggary in which 
sometimes the children are maimed and 
crippled and then they are made  to 
Jt>eg, so that people feel pity for the 
children and give eilms to them. So, 
we must have a legislation to  stop 
this sort of begging and also provide 
proper homes for children. At present, 
we have also in a Private Member’s 
3ill, suggested the licensing of child
ren’s homes- and women’s homes  As 
you are ?ware, there is lot of trâc 
in children and women and there are 
bogus homes which, instead of taking 
care of the children,  are  exploiting 
them.  The most  important  remedy 
that I would suggest is to pass a legis
lation in order to register cmldren’s 
homes and to do away with the pro
blem of bogus homes.

3 P.M.

Another remedy is having a sort of 
lêlation and I have already moved 
one relating to adoption of children. 
In other countries  like U.K.  and 
United States there are adoption laws 
lay which orphaned children are taken 
care of by foster parents. Instead of 
having to open homes ihere are many 
families who are willing to take care 
-of children, but we n̂ust a!so  safe
guard the rights of the  children  as 
well  as  the  rights  of  the  foster 
parents. For this I have  moved  one 
Bill. We have adoption laws amongst 
Hindus, but I would request thit the 
House should consider this in  view 
of the problem of children of al; com- 
isnuni'ties.  At  present  children  are
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adopted for the sake of  performing 
spiritual rites and daughters are no» 
adopted according to the Hindu Law ' 
Therefore, I would requeit that if w» 
have a prooer adoption  law,  liiese 
children can be  taken  care  o?  by 
foster parents.

'The third ĥing I would* suggest Is 
about the  surveying  of  children’s 
problems.  I am sorry to v'ay that ou** 
last census report does r.ot say any
thing about the children as  lo  how 
Tnany  are  delinquent,  how  many 
orphans and so on; it does not say 
anything about their  sex.  I would 
request the hon. Minister that in our 
next census we should take care to 
see that all these things are mention
ed so that we can easily  find  out 
their problems in our society.

The last thing is about ageucie.= fcr 
welfare work.  As  I said  I would 
suggest the foster parents and institu
tions also.  We must have  proper 
institutions to  look  after  ctiUdren. 
Without these  homes  and  without 
proper care taken of children, I am 
afraid that  this  measure  will not 
serve  any  purpose.  That  is  the 
reason why I would request che hon. 
Member to withdraw his  Bill  and 
allow some measure iiko the  Child
ren’s Bill, which is before the House 
and which is more comprehensive, to 
be passed into law with his support 
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Shiliiiatl Soshama Sen (Bhagalpur̂ 
-̂ îrth): I 'do not want to tiike mnth
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time of th% 'Oô .̂  1  0̂|p̂ H mt
priricrĵle '6̂ thfe Bill feecaiii>« childiHft'i 
are hot being î̂ n projeifer cĉidertt̂ 
tio'n  dhd  protection.  I  had  tnov- 
ea  a  Private  Member’s  BtH 
cailed  the  Children’s  ProtiMtfdii 
Bill, t)ut 1 do not kilow hoW it tt» 
been shelved for so many months and 
why it has hot come up yet.

SiifI *. JL. Basu: That \s the late o!
all good Bills.

Slvimati  ^̂hisbaiiia  Sett:  Children
shonld he tirken care of so that they 
are not led to this sort of begging life 
which we find in the streets and on 
the platforms.  In  fact,  children’s 
homes are very  necessary  and for 
tMs purpose "we had ttioû that the 
Central Social Welfare Bcara  would 
come forward and help in the formi- 
tiOn of more  children’s  homes,  fc 
fact, some applications have been put 
forward  before  the  Central  Focial 
Welfare Board, but I do  not  know 
Why the grants are nê  ̂given. For 
this reason, I supp.Trt t?» principle of 
tlffe Bill, but at the seme? time I would 
rfequest the Minister in .*hai*e to look 
âter these children so that thev are 
properly brought up and not addicted 
to hegging and going about  without 
home and proper protection.

Hie Parliamentary Secretary to the 
Minister  of  Education  (Dr. M. M. 
Das): The measure which is before 
the House now is intended to serve a 
very laudable purpose. I am highly 
thankful to my hon.  friend,  Shri 
Dwivedi, the Mover of the Bill,  ifpr 
attracting the attention of ê  Gov
ernment about the urgency and need 
of a measure like this. In the Obiects 
and Reasons of the Bill we ftnd that 
the Bill has been calculated to abolish 
juvenile vagrancy and begging in this 
country  So far as the principle  ot 
the Bill is concerned, I have got every 
sympathy, support and  goodwill for 
my hon. friend, Shri Dwivedi.

But, With all my respect to my h5h* 
friend, I must submit that the provi- 
sUms of this Bill are  so  ihhde<iuate 
and ‘ineffective that the ®ill ivill nĉ 
serve the purpose for  Whicli  ft h 
intended.  The scope of the  Bill '&
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very limited. The BUI wants to abolish 
juvenile vagrancy from this countrv 
It does not deal with the question of 
vagrancy in its entirety; neither doej 
the Bill propose  to  deal  with  the 
quesUon of juvenUe delinquency  io 
this country in us  entirety.  These 
two problems have  today  assumed 
enormous proportions and the  Gov
ernments  in  the  Centre  and  the 
States are trying to grapple with these 
problems. But the present Bill touches 
only the fringe of these problems. The 
measure wants to  abolish  juveniU 
vagrancy. If any boy or girl is found 
begging in some public places he or 
she will be taken charge by the police. 
Not only the boy or the girl but alro 
their parents will be punished.  This 
is the provision in the Bill. There is 
no provision for a children’s  IwHne. 
for probation officers and for  after
care organisations where they ootdd 
be imparted  ediicaution and training 
whereby they couid be converted into 
usefud membeis of society.  I there
fore say that this Bill miserably fails 
even in achieving the limited purpose 
for whi(̂  it is intended.  ^

A reference lias beem made to m BiU 
that has been pending  before  this 
House—the Children’s Bill.  This Bill 
was introduced by the Minista*  ol 
Education in the Rajya Sabha and it 
has been passed by the Rajya Sabha; 
It is now pendiî before this House.

Shrimati Susbama Sen:  It is only
for Part C States  and not for  all 

States.

fir. M. M.  To saUŝ/ the hon. 
tody -Member I have io discuss the con- 
«litutlonal position of the  Childreh’s 
Bill. The question of delhiquart ctoUd- 
Ten is not in the Union Liist; it is in
- item 4 of Ust II that is State Ust, if I 
remember right. Thatt being so thl3 
liegislature  has  no  constuut’cmal 
authority to pass any legislâ on iipon 
delinquent children tjr vâsrant ciiiM- 
Ten so tar as Part A and B States are 
concerned.  So  the  Children's  Bill 
now before this  House is meant  to 
serve only two puIposê  ̂namelv  tj 
serve as a model Act to  the  States 
Which have not framed such a
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and to be applicable to Part C State*. 
Many States in  the  coamiy  have 
already passed such a  BUI and  are 
trying to implement them  accwdiiw 
to their financial capaci les.  All  tfi 
them are much more comprehensive 
than the present BiU. MaJms was 1*if 
first to pass the  Madras  Childrerfa 
Act in the year 1920. Bombay. Madhja 
Pradesh,  West  Bengal,  Hyderah.*d. 
Macttiya Bharat, Mysore, Travancore- 
Cochin have also passed legislation. 
The  Bombay  Act  has  also  oeeti 
extended to Ajmer ani? D»Hbi.  After 
the Children’s BiU pend'.'iig Ix fore 
House is passed by this Hf̂use. it 
be applicable to all Part C: States. We 
hope the femamiog States will  alao 
pass similar A/ks. I think ray time iiP

The Bill has been brought on  the 
strength of item 15 of the Concurrenil 
List which includes vagrancy  along 
with other items......

Shri  M.  1>.  DwivedI  (Hamirpur 
Distt.): May I ask a  question?  The 
Constitution has  provided  that  aS 
persons shall be given equal  oppor
tunity.  But  my  friend  says  that 
legislation cannot be made.  I  agree 
with him that the Cent̂b has got to 
depend upon the States  to  enforce 
this but the Centre should see  thaft 
suitable legislation is enacted in theSar 
respective legislatures in this country 
because all children and all  persons 
should get equal  rights  and  dutite. 
Even in the UNO’s book,it is mention
ed here that difldroii derived of nor
mal home life should have the sasae 
rights as other children in the matter 
of food, shelter,  health,  education, 
recreatibn, social service.  It is in the 
Universal  Declaration  of  Human 
mghts and in  the  United  Natkm* 
Declaration  of  the  Rights  off  the 
Children.

JHfr. Chairman:  The  hon. Member
has  not put  any question.  He 1* 
reading out irom something.  If the 
hon. Member takes so much time hi 
questioning, it will have to be deduct
ed from his time of reply. Time  la 
very short and he has also got a right 
to reply if he  ̂desires.  I think ha
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,[Mr. Chairman]

tMks already started refrfying by put
ting questions.

Dr. M. M. Das: I may remind him 
that. the implementation of the pro
visions made in the Constitution does 
aot rest upon this Legislature alone. 
Most probably in  article  12,  State 
means both the Union and the State 
Governments,

'Coming to the question of vagrancy* 
it is in item 15 of the Concurrent List. 
The Union Parliament is quite compe
tent to make any legislation.  But it 
must be admitted on all hands  that 
nothing effective can be done without 
the active  participation cf the State 
Governments. The C«itral Government 
have got no machinery at their dis
posal that it can depute to this work 
nor can the Central Government set 
it up without unnecessarily incurring 
heavy expenditure.  Moreover, States 
like  West  Bengal  and  U.P. have 
already taken up  this  question.  A 
Vagrancy Act has already been pass
ed in West Bengal.  In the month of 
May a few hundreds of beggars were 
taken charg® of by  the  police  and 
sent to Vagrant Homes, where train
ing is given to them to make  then 
useful citizens.  So far as U.P. is con
cerned, the other day I read in  the 
newspaper a report that Shri Acharya 
Jugal Kishore, Uttar Pradesh Minis
ter for Social  Welfare has  said  at 
Allahabad that̂ the State Government 
proposed shortly to enact a law pena
lising beggary.  The idea was to p«t 
up beggars in ‘beggar htmies’. Homes 
would be opened at places where such 
homes did not exist,  he  said.  The* 
Minister was replying to an address 
of Wiricome presented at  the  Navin 
Sevashram, a beggars* home at Allah
abad.  He appealed to the people, the 
report says, to extend their full sup
port in liquidating beggary. The U.P. 
S%ate which is the hortie State of the 
hon. Mover of this Bill, it  will  be 
seen, has already  taken  steps  and 
jirlthin a short time they will pass a 
'to providing for beggary, vagrancy, 
ĉ.  So, my appeal to him would be 
to withdraw this BiU.

So far as delinquent  children  aro 
concerned, this  Legislature  has  no 
. constitutional authority to pass any 
Bill which will be applicable to Part 
A and B States and so far as Part C 
States are concerned I ask my hon. 
friend to be a little more patient so 
that the Children’s Bill may be passed 
by this House.

Mr. Chairman:  1 am afraid I will
not be able to accommodate all the 
hon. Members who are standing. Ten 
minutes will be taken up by the hon. 
Deputy Minister  for  Home  Affairs 
and then the hon. Mover of the Bill 
will be called to reply.  By the time 
you will finish it will be 3-45 p.m. So. 
1 am sorry I cannot call on any hon. 
Member to speak.

The  Deputy  Minister  of  Home 
Attain  (Shil  Datar):  While  it  is 
possible  to  sympathise  with  the 
good  intenticHis  of  the  Kill  I 
should  like  to  point  out  to 
my hon. friend that there are a nimi- 
ber of difficulties in the way of the 
acceptance of this Bill by the Central 
Government.  There are also certaia 
other difficulties so far as the provi
sions of this BiU are concerned.

My  hon.  friend  Dr.  M. M. Dai 
raised the constitutional question.  I 
should like to  clarify  the  position 
here so far as begging and vagrancy 
are concerned.  Vagrancy,  you  will 
find, is included in article 15 of the 
Concurrent List. In respect of  sub
jects enumerated in the  Concurrent 
List though it is open to the  Stated 
as well as to the Central Government 
to legislate, naturally, it  would  be 
found that a practice has been deve
loped by the Central Government that 
no  legislation  covering  the  sub
jects mentioned in  the  Concurrwit 
List will be undertaken by the Central 
Government  unless  it  has  a  very 
large measure of support from  the 
State Governments. That,  you  will 
And, is essential because,  ultimatdy 
all such Acts have to be administered 
and the provisions implemented  by 
the various State Governments.

Now, so far as begging is concern 
ed, it is entirely a State subject and
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all provisions either of a penal nature 
or welfare nature have naturally to 
be dealt with by the State legislatures. 
In this connection I would point out 
to my hon. friend that, so far as part 
A States are concerned,  almost  all 
the part A States excejxt Assam and 
Orissa have got legislations  in  this 
xespect.  Andhra, Bihar, Bombay and 
Madras  have got  social  legislation 
and Madhya Pradesh has dealt with 
the penal aspect of  such legislation 
under the District  Police  Act.  We 
have also certain municipal Acts in 
Punjab and Uttar Pradesh.  In  res
pect‘of part B States also, Hyderabad, 
Mysore and Travancore-Cochin  have 
got social legislations about beggary 
and vagrancy; in PEP3FU we .have got 
a municipal Act and in  Saurashtra 
we have got a  district  PoUce  Act 
dealing with the penal aspect of vag
rancy and  beggary.  In  respect  of 
part C States, Bhopal,  Kutch,  Delhi 
and Pondicherry  have  got  certain 
social legislations or pieces of penal 
legislation.

Shiimati Sushama sen; May I ask: 
kre these Acts being implemented? If 
they are being implemented, why do 
we see so many children going about 
begging?  Why can’t the Central Gov
ernment do something to help In tliia 
matter?

Shrt Datar: That is exactly what I ‘ 
am pointing out.  So far as the Cen
tral Government is concerned, we are 
not in a position to pass any legisla
tion so far as beggary is  concerned. 
So far as vagrancy is concerned, the 
Central Grovemment can pass a legis
lation with the consent of the various 
State  Governments.  That  is  the 
reason why when one private Member 
of this House or the other House had 
brought a legislation......

Shri  Veeraswamy  (Mayuram— 
Keserved—Sch. Castes): Why not the 
Central Government advise the States 
to abolish beggary and rehabilitate the 
beggars?

Shri Datar: So far as the advisory 
PMt Is concerned I Shan deal with It.

When a Children’s  Bill had  been 
brought forward by an hon. Member 
of this House or the other House, the 
whole question was considered awd 
the Education Ministry ultimately cob- 
fined the provisions of the Childreifs 
Bill only to part C States;  because, 
over part C States the Parliament has 
supreme authority—even  in  castt
where there are popular governments.

So far as beggary is concerned, this 
Bill purports only to deal with juv̂ 
nile beggary.  In  this  respect  we 
have certain legislation in the State 
Governments and I would assure the 
hon. Member and this House that the 
substance of the points raised ki ttaic 
House—because  we  had  a  very 
fruitful discussion  and  very  good 
suggestions have been made—-win be 
brought to the notice  of the State 
Govemmoits  and  they  will  be 
requested to imdertake legislation in 
respect of beggary so far as both tl« 
aspects of this question—penal aqsect 
as also welfare aspect—are concerned.

So far as vagrancy  is  concerned, 
you will find that the bon!  Member 
has dealt with it in  either  a  very 
vague way or in a very  wide  way. 
Take for example  the  definition  of 
the expression ‘vagrancy*.  It is said:

"Vagrancy  shall  include
wandering,  remaining  idle  or.
disorderlŷ-

Thus you will find that  aU  these 
three provisions are not Joint provi
sions; they are disjointed provisiaDS 

so that, if, for example,  a  man ti 
wandering then  that  man  will ^ 
caught hold of and put into the Jail.

Shri M. L. Dwivedi: This is meaitt 
for juveniles only.

Shri Datar: In the case of JuvenHes 
also; suppose a boy is  wande'Jnĝ 
we have to take  into  account  flie 
plain meaning and especially in 
pect of penal provisions we have to 
be extremely careful, otherwise inno
cent people are likely to be harassad 
—he will be caught and put in jail.

Then we come to “remaining idle". 
You will find that in a poor ooantcy

Juvenile Vagrancy 12000
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IShri Datsffl 

Wbe Indii where there U  so  much 
Witmployment. “reoaaining idle” Is a 
Mmci which would apply even to moat 
«8 uft-̂ometimes we are idle in the 

etturse of the day.

fill. Chatofttiui; It may apply in a 
greater  deginro  to the hon. Htome 
liinister in the sense that he is guilty 
not providing employment  to  all 

me people in the country.

Shfl GMwaai (Thftna): What about 
Memb«s who  sitting in the 

Gfenttal Hail?

Stai Datar: ^metimes in tlie inte- 
isst of health it is better to be idle 
tor sometime because  thereby  you 

would relax.

Mr. Chairtflon: Supposing a person 
is arrested for remaining idle because 
he has fit) employment then the hon. 
Home Minister wiU be found guUty of 
atietment d unemployment.

filiri Datar: So, you will find that 
the only wotd -the hon. Member has 
used very correctly  is  “disorderly”. 
So far  as  “disorderly wandering” is 
cencemedf when it  become*  a  law 
«nd order problem certain action has 
lid be taken and in most of the State 
Police Acts we have a provision.

Then̂ Sir, in  addition to this  he 
also includes the parents.  There is 
what we call “vicarious punishments” 
Sfb tar as parents or êen persons who 
lilve only temporary shelter are con- 
tWtted.  For that  purpose 1 cannot 
ttsist reading stJme portion from this 
Bill:

“If a person below the age of 
lî ht̂  either ot whose parents 
or any guardian, or  any  other
person ̂ ving protectioa......”

With the best of intentions or wiQi 
il̂ pathy 'or haman Mling suîose I 
Hive protection and sup̂o«e the man 
*«bc«pes  Irom  my  p»t«ction  ffiid 
waoders in the stresgfcs, the
iwconiog of the expr̂ oa fhat  tiie 
hon. Member has iised. I shall have 
to be punished for the fault or sia of 
prcnecTing nun.

SM Alga Rai SiuMtfi  (Azamgarh
Distt.—̂Elast cum Ballia Distt.—̂ West): 
You need not fear the police is ad 

so active.

ShH M. L. »wtvedi: WhUe protect
ing you should not let loose childiea 
for stealing or begging or wandering 
about.  Then you are guilty,  otbw 

wise not,

Shrl Datar;  All these things have 
to be inferred.

Shii M. L. l>wivedl: You read the 
whole Bill and then you will find.

8hri Datar: I have read the whole 
Bill about ten times, my hon. friend 
will kindly see; because I am  very 
particular that bêre we place such 
a penal law on the statutêook  we 
have to be eictremely careful and we 
have only to give powers in a proper 
case where the wordmg is absolutely 
fool-proof.  We cannot allow  magis
trates or courts to  take  action  in 
respect of some wandering, in respect 
of some remaining idle or in respeci 
of  some  disorderly  behaviour. 
Suppose,  for example,  this Bill is 
accepted and suppose it becomes a 
penal measures, then the punishment 
that is to be awarded is three montns 
and some fine. What will happen II 
these children are sent to the prisons. 
Now, the atmosphere in the prisons, 
so far as children are concerned, is far 
ttom satisfactory. In fact, it would en
courage  further\  progress  towards 
criminal  tendencies  and,  if,  for 
example......

Sbri M. L. Dwivedl; If the prisons 
are not places where children could 
improve, whose fault is it? Is it the 
fault of the people  or  the  Govem- 
Tnent?

Shrl Datar: Unless we have got a 
sufficiently large number of children's 
homes as visualised in the Children’s 
Acts, it is very difficult to  take  aU 
this into account.  So far as beggary 
is concerned, the  beggars  in India 
are not so large as is generally sup
posed.  On 15th March. 1A9S,. an Inn. 
Member of this House asked a ques-
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tidn  tinBiji I “
ttke b̂iĵars ar̂, cQĵcerâ.  Now, 

the pQp̂ilatioi;!  has  decreased.  For
merly, the poikilatiott of beggars

jf̂rs 1931 anjj 1941. Now, un(̂ the 
1951 census, tfe population has come 
dovwi *0 half a  and it p̂i44
ot w êst to, Ipaow......

î4 m. L. Dwi««:  l%e  repiprt
 ̂ P(Pl?,¥iatic!n a$ ?4 millions 

âs published only in 19M.  ESther 
this is incorrect or what  the  other 
report says is incorrect.

dfarl Batar:  Will you kindly he-
1̂   ̂ not iatOTupt me?  Why are 
ŷu in a hurry ? I am explaining the 
whole iwsition.  So far as the flgura 
for self-supporting  beggars ctx̂ 
•cemed,—incidentally,  they  have 
evolved a new theory in beggary and 
there is such a thing as self-support
ing bê ars—the  fîre  under  the 
19>51 census was 4,87,000.

Shri M,  L.  Dwive4i:  Wherefrom
Tiave you taken these figures?

Sbri Dajlar: Will you kkadly wait? 
Why are you in a hurry?  If 
r̂e four persons, say,  who  depend 
Tjĵn one map, it is likely that this 
figure may be three times as much. 
If vagrants are also  be  taken  into 
accoun,t, tĥ it would come to about 
50  lakhs.  If  only  sdf-supportint' 
-vagrants are taken into account, they 

about 5 lalĵ  Tĥ e  axe  the 
-fibres in respect of beggars and vag
rants. Government have to do what
ever is possible, because, as I said,....

I ̂  iTprfhr   ̂

3TfW ̂  ̂

]̂.  Cĥ man;  He  should  no:t 
interrupt,  '̂ e hon. Member ̂ s also 
got the right of reply.

Shri Datu:  My hon.  friend is so 
impatient.  I  have  placed  these 
fl̂ ês In the form <4  ̂auawer to 
q,uestion No. 1003 'on the Table of the 
House, and a stetement showing the 
:stati»tio8  of hfifumvB  ŝd  v̂ aut

pftpiî îc® in Uym Statê wî ̂s, ̂er

cesû o| l̂ A. is on tĥ
0̂ thf. «e the figuM

have; beeî t̂ en from the 1951 
ŝu&  l̂ w, there is no  need  to 
#^4  ̂ b«ausf

ĥve only f  ̂ t̂.
cf̂ s fferes, W t̂ I ^nt tp îint 
t̂  ̂tbis- Tl?ie. qîtion of bê ary 
ŝ to be ŷed, b̂t ultimat̂y  it 
 ̂   ̂ŝy/̂ b̂  t̂e Govern
ments. ^

So far as the Bill that  has been 
paased  ̂tĥ alĥ. 
te ChiWren’s  ĉh w  ̂pllqit̂ 
by  5̂c%tioo l̂ ^̂ter, is concern

ed......

llao:  Can  the  Deputy 
Î t̂pr |iye at least â rough 
mate of  number of orphans?

Sltrl Batar:  I am sorry  I  cannot
ŷe it. We are  dealî  with  vag
rants and not witti  orphans.  TAere 
might be certain persons belonging to 
soiprie famine#,  )̂od  fwnflies.  ateo, 
who would have parents or guardians, \ 
but still tliey would take to the life 
of vagrancy, but I have not got those 
figures.

Sĵ U. M. Trivedi: (Chittor): May 
I just put a question to the Deputy 
Minuter? Will it be possible for him 
to  give  the  figures  of  vagrants 
between the  ages  of  12  and  18, 
because, you cannot sentence a per
son who is below the age of 12.

Sbri Datar.  No,  Sir:  it  is  very
difficult to suppJy the figures. I want 
to point ou,t to the hon. Member that 
the statement thâ was placed on the 
Table of the Htouse is in respect of 
v£̂ants.  So far  as  the  juvenile 
vagrants are cqnpemed, the; figure is 
likely to be roughly one-third of tHe 
totai.  I am putting it very  broadly 
and roughly.  Therefore, the problem 
is not so bad as it p̂pears.  Let us 
assume that it is bad, because, after 
all....

Sbri Algu Bai Shastri:  It is very
bad. Really, it is very bad and very 
sorrowfiU,



Shri Datar. If children are spoiled, 
then the future generaUon is spoUed.
1 would assure the hon. Member that 
the substance Of. this  very  fruitful 
discussion will be  brought  to  the 
notice of all the State Governments 
and they would be requested eith» 
to legislate or to amend their legis
lation, as the case may be, so as to 
make the Children’s Acts positive as 
also  penal  where  penal  law  is 

necessary.

In the Childrei’s Bill, they  dealt 
tpith juvenile delinquents, and so far 
as the penal provision is concerned, 
it has already been dealt with In the 
Children’s BiU which was passed in 
the oth» House on the 7th May, 1954.
It is now pending consideration before 
this House.  In the light of this dis
cussion,  I would request  the  hon.
Member not to press this particular 
Bill* because Government  are  fully 
aware of their obligations so far as 
vagrancy and hef̂ary are concerned, 
and all this would be brought to the 
notice of the various State  Govern

ments.

 ̂ ctk  f  i

f  ̂’TtiRT

^  ̂Tprr̂ ̂  ̂ I ^

 ̂  ̂ aw?r

ftfTT̂  ̂ ̂    ̂ «r?  # r

3TT̂ ̂

TT̂ ̂  ̂7̂ f  TOR

4 ̂   ̂ ^

^ 7̂ f I  ippn ̂  ̂  ̂

^ T̂TT

 ̂  TO  # I *r  ^ t
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 ̂w m  5nff

?  I 3nn   ̂̂  ̂  irrT*r

 ̂2Fr*rara‘ ̂  ̂  ̂  ^

 ̂̂   flirwA   ̂ ̂  ̂  ̂

VehlT  ^ i|hft

 ̂  i \ ̂    ̂  ̂  ̂

hrrm f \ ̂   ^

 ̂  ̂T# if  I

^  3FT=!T 3ITOR  ^

 ̂1  ̂  ^

^   vn̂  ̂̂

«5iFr w   r̂vr

 ̂ ̂  f I  ̂ 3nr 5̂  ^

 ̂  ̂̂  ttw

r̂r̂TT qfT 3rh fir ̂ tr-  hrepft

 ̂   ̂̂  ̂  ̂  ^

f  ̂    ̂cÎfT  ̂ ̂  f I ̂   ^

^  ̂3CTI ̂    ̂ nhr

STpfJ 5r*T̂ ̂ .....

 ̂  ITTW :  ̂ .

n̂fNn MTI 

ifiTo ̂ 0 ftrW: ̂  ̂  ̂  3imwr

?q5T̂ f, ̂fha-  f   ̂w ̂

it ̂  f ̂   ̂ wr̂

f I   ̂  4   ̂̂    ̂ ̂

r̂hr anrt   ̂ n̂?R   ̂  ^

R̂R̂,  ̂ ̂  T?r

anrft  nM ̂ ^    ̂ .

I

 ̂^ JHcIT  ̂   ̂ ^

fw   ̂ f arft ̂  3nw

 ̂ ̂ i ^ n̂rm- ?rrrfw

?5Tt3 ?3R-  ̂  ̂̂  f ^

im,  ̂ ̂   ^
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^ i   ̂ ^

r̂a- rrf  ̂ ^  ̂ «r̂

i 11#̂ 4  aRTOM̂  <IT ^
afT̂T?T   ̂  ̂̂  i <Jtl if  I

«T5 ̂  «pSc!T Ŵ  W wf ̂  ?TO 4 

5RT  yrspn 5RT  ^  ^

51T q><qH< ̂TEITT W I  ̂̂RTVTcT̂
SW ^

 ̂ aiR̂RR"  *JT   ̂ '̂ra’
an̂f’TT f̂RT ̂   ̂̂HTPT ̂RT̂arf̂ ̂
?cr WT̂ m TT^  ̂Vqr ̂mrnr aift 

3nr?r  rrrar wupir i ̂

 ̂WT?r ̂ I arry fir   ̂̂ ^
f I ̂   ?T̂ ̂ nn ̂  ̂ RT ̂  ̂

*̂15   ̂ *t  ®?> ̂ ni ̂   \} ill

 ̂  ̂    ̂̂ riW f, «r̂  ̂  ̂)iW

I ̂  t̂TrT M?*H'̂ vUĤ ̂

irmfnr ̂   w    ̂  f?rar ̂ wrf

if 5ii w#  i6   ̂̂
?pr 5TR̂ 2|5  BIT ftf?r ̂  ^
•T̂  ’rpj]’

Dr. M. M. Das: It is wrong to think 
that the opinions of experts are not 
taken.  It is wrong, and it has absô 
lutely no foundation.

 ̂̂JTTo  ?ff4̂ : ĉr«W

4 im f   ̂ «ri5̂ ̂   *n^

<T̂ f" arfi  4 Nsvft VR  Md®  ̂

amrr? «IT arft ̂  ̂jft
^  ̂  vf̂  f   ̂ ̂  4  ^

5̂̂   ̂?̂f»  ̂fSRpfi Tpofh tiHrm

f\

5rot̂ ?nr •

flft ̂ITo lywo  ̂ ^̂fT̂PT

0̂X̂ 0  ̂  ̂ t,

‘Children deprived  of  nonhal  life* 

 ̂4 anf55P ̂ ?TOT # :

"When the  children's  parents 
are unable to eocercise the guard-

ianship,  the  leĝ  guardianship 
should be provided  by  Govern
ment.  It is important that every 
Government should recognise its . 
responsibilities for  children  de
prived of normal home life. Such 
responsibilities should  be  made 
effective  through  appropriate 
legislation and adequate machin
ery to  implement the legislation, 
including provisiwi for  licences,. 
etc.,  and  the  non-Govemmait 
organisations concerned with the 
care for these children.  There is 
urgent need for develo];Mnent and 
improvement  of  the  need  of 
children deprived of normal home 
life.  Government  should  give 
consideration to their own basic 
social service to meet the  needs 
of such children and are remind
ed of the existing United Nations 
facilities for technical assistance 
to promote  and develop  these
services.”

Dr̂ Sarê Chandra (Aurangabad): 
It is for the children of the developed̂ 
countries and not for those  of  un
developed countries.

Ûto qrro ftrW : ̂  fir ^
 ̂̂  an̂ ^   ̂I
 ̂ anft ipro

 ̂arnft fRT ̂  ̂ ^
 ̂   ̂ f \  ^

 ̂ T̂5r ̂ >d

 ̂ 5̂ m3  fir ?TT=T ̂ ant̂
an̂̂ ̂  ̂ qiF   ̂1 ̂  vfiTT

*it/7 ̂  r'3ld*ii  ̂WV̂

 ̂VT art*? gir  ̂  îra” ^ht

 ̂I

 ̂ar?R̂ ?nr   ̂  ̂1

 ̂ irwo ijr̂o  : arrr ^

T? rIT5̂ ^

T̂»T ̂  anr apT̂ ̂  ̂  ^

n̂rwarî ̂   n̂rst ̂ t ■
aiFT̂iîqM«î <n?fafRffiaiTT fw-
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ViigrttiKU 
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tr  ̂̂   4 VfT ̂  ̂  ^

<3HCT   ̂  I  ̂ ĤFtlT

 ̂̂  ^ inir̂, ?if

 ̂ ?»i<*)|̂ f?l) 5TT ̂

^   if  ̂ ^  

 ̂T’̂  ̂   T̂'̂i P̂HTT ̂

T̂iii\iA  ̂ H «ir«f

 ̂   ̂ 4"  luPiTr  w*iT

f̂W, ̂f»T̂ ?TW ftW  WWtf ̂

P̂TRIT ^  ̂̂ TPT  >fh5f irhHT   ̂

Ŝjpr I  3(TT xfm ̂  ̂ iĝ  ̂

iTwiv  ift̂nrr i oti   ̂awwRFf ̂ 

 ̂ anr fir hrvr ̂  f̂rw ?n̂, at 

r̂«  ̂ ?|V|R

t .......

1T« ̂  W5JI: vif ?

<ft T̂ O (TWO gehrn—

I  ̂f«in  «tw i 

3TTq- anV'fWH ^ f, ?rf  fir ̂  ̂riW

 ̂  ̂I

Shri Datar: The House is impressed
with the earnestness with which  the 
hon. Member has moved this Bill.  I 
entirely  agree  with  the  arguments 
that the hon. Member has given, and 
I would promise to him that with ali 
earnestness and  urgency,  we  shall 
bring this matter to the notice of the 
State Governments;  but wjb  cannot 
give any dates in this regard.

 ̂3T3r̂ ?nr  : ̂ftnr ?fsgxi  ^

iPPTT ft

A  <?̂grT fWfFĤ-T̂ WiT) :

ww ̂ ̂jfPT' I

Mr.  diainaaa:  In  view  of  the
assurance given by the hcffi. OepHty 
Minister, is the hon. Member  with
drawing his Bill?

îro ̂iro Vf ^

 ̂f?F̂ if, iSvsr g3!fW ̂ Tfr #

Ns  si# ̂ iCTnf n? W«r W w

«r ^  ̂   ̂ if 5T#

f5T#f5T ̂ I

fir antsiŵr ̂   if ??r ̂  

 ̂̂    ̂   ̂̂  fir

fWr if   ̂̂ nfT   ̂I

I beg to move:

“T̂ t lêv̂ be grated to witUr 
draw th<> Bill”.

Bte*. Chalmiaii; “nie question is:

**Thtt  leave  be  granted  to 
wittjdraw the Bill”.

The malign loos adopt̂

1955 AdboaneeS 1̂0X2.
Age Marriage
Rê a  ̂Bill

ADVANCHSD  AGE  MAKRIAGB 
RSSTRAINT WiX

SJirt D- C'- Siiftnoji (̂ôhîrQur): I 
beg to move:

"That the Bill  to  restrict the 
advanced age marriages, be takjsn 
into consideration/'

Just now in this House we have 
êa discussiug  a  Bill  which* is a 
<diaUenge tp the sociaj conscience <rf 
our  people.  My  Bill  also. In its 
ipodest way, is  a  challenge  tQ the 
social cpnscieixee of our countryjjien. 
At the very outset, I wish to submit 
that when this Bill was introduced in 
this House, It excited a great desal oif 
interest.  Th,ere  were  references  to 
this 3ill in some of the papers in In
dia apd, without  foelijâ  boastful, I 
must say that some  correspondence 
from other countries also came to me, 
trying to discuss the pros and cons of 
this 3ilL

I wish to hold,  Sir,  tĥt this 3ill 
contemplates a social legîatio;n of a 
far-reaching character, a social legisr 
lation of a pioneering kind, a social 
legislation whose aim is the soci?il ̂ n- 
Jtegraton of our society on a very Arm 
and broad basis. I am not doin? 5in7- 
tiiing unusual, because in the Enĉclor 
peadia of Social Scxerices, I have comf




